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CENT AA L ADMINISTRATIVE T Rl ilUI•lAL 

ALLAHA BAD BENCH 1 ALLAHABAD 

- . 

Original Applicat ion No: 631 of 1994 

S,D.Dubey • • • • I I I I Applicant. 

Ve rsus 

Union of India & ors. 1,,. • • • • Respondents. 

Ron 1 ble 1\lr , J ustice, R, K,Varma 1 Vice-Chairman 
Hon 1ble Mi ss Us ha Sen, Me mber-A 

(By Hon 1 ble Mr. Justice, R,K,Varma, V,C,) 

Shri Bas hist Tewari l earne d counsel 

for the applica nt. Heard on the ques tion of 

admission. Learne d counsel has submitted that 

in res pe ct of the Ra ilway quarte r in the oc cupation 

of the petitioner, Additional District Judge, 

Gorakhpur has in Misc. Appeal No. 14 0/90 passed 

an order continuing the stay order dated 23,12,1993 

whe r:eby the order of ~he '£$tate 1 Oflficer, North 

Eastern Railway ~.dated 19,6,1990 dire cting eviction 

of the petitioner, has bee n stayed. Learne d crunse l 

further submits that inspite of the said stay order, 1 

·~ 0~ ~~ ~-l'l.-~~ 
Gorakhpurj(Annexure -A""-1 .' the C~airman Housing Committe e , 

to the petition) has made allotme nt o f the quarter 

in occupat ion of the petitioner to one Shri Janardan 

Si ng h Yadav, Ticket Colle ctor, Re spondent No . 3 . 

Learned counsel for the pe titioner has prayed ·- For ·· <=> 
• 

. 
the relief. of i ssuance of a direction setting aside 

. .. , ~~ .,_. 
the ·orde r date d 29 .12,1 993 1,Chairman Housing Committe e 

• 1\ ( 

Lucknow, r e spondent No. 2. 
.. .. .. 

•• 

2. In the circumstances of the case, we find 

it jus t and proper to order that the petitioner 
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shall obtain ce rtif ied ~~. . copy of the order of 

the Additional District Judge dated 23.12.1993 
. -

passed in M,A. No. 140/1990 and produce the s ame 

before the C~airman, Housing Committee Lucknow 

Divis ion, respondent No. 2 for getting the order 

date d 29.12.1993 (Annexure A-1 to the pe tition) 

modifie d in the 11ght of stay orde r. In case, 

~~a~ the petitioner doe s not ge t the IVY, he may then 

come to this Tribunal. Me anwhile, it is directed 

t hat the responde nt No. 2 shall see that the 

petitioner is not evicted from the quarter..,in his 

occupation. The c e r t ified copy of the stay order 

passed by the Ap pella t e Authority, the Additional 

Di stric t Judge , s hall be produced by the pe titioner 

be fore the respondent No. 2 within 15 days f rom 

t a da y • 

With the direction as a foresaid, this 

O.A. s ha ll sta nds dis pos e d of • 

~ - k ~ 
V.icee-C·Aai rma n 

Allahabad Date d: 22 .4.94 
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